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STATEMENT RE. SEIZURE OF THE
OFFICE OF THE INDIAN AIR-
LINES CORPORATION AT DACCA
BY PAKISTAN
The Minister of External Affairs

(Shri Swaran Sin‘gh): Mr. Speaker,

Sir with your permission, T  might

make o briel statement  about  the

ollice of the Indian Airlines Corpora-

tion at Daccen being taken over by the
Pak stan authorities. The Govern=-
ment of Pakistan  have taken over
varn ot Indiar business offices, assets
and poopertics situated in - Pakistan
ine!lalng those of the Indian Airlines

Curporation at Dacen and have vested
these in the Custodian of Enemy Pro-
perty in Pakistan, Full particulars of
the assets so taken over by the Gov-
ernment of Pakistan are not yet
available,
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I may also add that the action of
the Pakistan Government in taking
over Indian business-houses, assets
and propertics situated in Pakistan
was not legal, as there has been no
formal declaration or notification of
war with India by Pakistan. Since
Pakistan had taken this illegal action,
we were obliged to take counter-
measures until Pakistan restores nor-
mality. On the 10th and 11th Sep-
tember, the Government of India
issued & gazette notification, wvesting
in the Custodian of Enemy Property,
immovable and movable property in
India, belonging to or held by or
managed on behalf of Pakistan
nationals, excluding properties and
assets with Pakistan Diplomatic mis-
sions or Pakistani nationals employed
in such missions.

Shri Harl Vishnu Kamath (Hoshan-
gabad): On a point of clarification.
Does the Government propose to take
this seizure of the IAC office in Dacca
lying down, or, does the Gouvernment
propose to take any retaliatory
measures by way of seizing the
Pakistan International Airlines office
in India?

Shri Swaran Singh: Even without
using  that expression,—retaliatory
measure—as I have already sanid, we
have—

Shri Hari Vishnu Kamath: Specifv
the property.

Shri Swaran Singh: Accordingly,
assets and property of the PIA  in
India that was available here had
been faken over by the Custodian of
Enemy Property; we had reluctantly
to do it

Severa! hon. Members rose—

called. no
Shri S M.

M=. Soraker:
Member hall
Banrrjee.

Unless
spenk.

Shri S M. Banerjee (Kanpur): I
would like to know what measures
the Government contemplate to take
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after this, apart from what has been
said by the hon. Minister in regard
to what has happened in Pakistan and
what we have done, and whether this
matter has been referred to the Unit-
ed Nations and to the Observers who
are here,

Shri Swaran Singh: This is not a
matter which shouid be referred or
ought to be referred to the Unilted
Nations,  This is a matter in which
we have taken action according to
the situstion. We were compelled to
seize certain property which has been
entrusted to the Custodian of Enemy
Property in India. At some later
stage, when the other issues are seen
very clearly by both countries, there
might be some talks. We have no
intention to take it up with any
international authority.

Shrl P. R. Chakravertl (Dhanbad):
May I know whether the Govern-
ment has taken note of the fact that
the Dhakeswari Cotton Textile Mills,
the premier textile mill
in the whole of the eastern region of
India and Pakistan has been seized
and, if so what steps do the Govern-
ment propose to take to see that
the Indian shareholders are not made
1o undergo any loss?

Shri Swaran Singh: The persons or
the corporations owning industrial
undertakings, business assets or other
property against which action has
been taken by the Pakistan Govern-
ment have been asked to supply cer-
tain information and that information
is being collected, and at some suit-
able date, some action wil! he taken
at diplomatic level. T would strongly
urge that, at the present moment,
when even about ceasc-fire and actual
shooling there is not much agreement
—we are denling with g war situation
where we cannot consider those other
things—they should be handled at a
proper time and we should deal with
it In proper perspective

Shri Shinkre (Marmagou): It has
been reported that our Prime Minis-
ter has agreed to meet the President
of Pakistan at Tashkent at the request
of the Soviet Prime Minister; will the

AGRAHAYANA 5, 1888 (SAKA) [AC. Office
Dacea (

4176

Stt.)
Govgrnment  take any sleps to
agqudint the Soviet Prime Minister

with these and other steps taken by
the Pakistan Government  which
reveal their present mood and may 1
ask whether it is worth-while 1o have
any such meeting before the country
gets sure that Pakistan has changed
its bellicose mood?

Shri Swaran Singh: This is one of
the actions that they have laken al-
though it is something which is ille-
gal and, on the face of it, we do not
like it. But let us not forget that
this is only one action. The real ac-
tion is the armed conflict which is
much more serious, a hundred times
or a thoustnd times more s»rious than
any such action. The more important
thing has to be handied firs, and let
us not concenirate our energy on
issues which may be of great econo-
mic significance but which are much
smaler issues compared to the issues
of peace and war.

Bhri D. C. Sharma (Gurdaspur):
May 1 know if the Government have
made any assessment of the proper-
tles including the cargo and other
things, the cargo which the Pakistan
Government had impounded and the
property which the Pakistan Gov-
ernment has taken over and the pro-
perty which has been appropriated?
Has any rough assessment becn made
of all the types of properties taken
over by the Pakistan Government,
and has the Government of India
made any osscssment of the property
which is going to be entrusted tu the
Custodian of Evacuee Property in
this country?

have
cor-

Shri Swaran Singh: It 1
understood the hon. Member
rectly, he wants some estimate of the
property taken over on either side.
Some assessment has been made. hut

the final figures have not vet befn
struck.
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COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Seventy-Fourtn REepoRT

Shri Hem Raj (Kangra): 1 beg to
move:

“That this House mgrees with
the Seventy-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 24th November,
1965.".

Mr, Speaker: The question is:

“That this House agrees with
the Seventy-fourth Report of the
Committee on Private Members'
Bills and Resolutions presented
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Motion Under Rule 417§
388

to the House on the 24th Novem-
ber, 1965."

The motion was adopted.
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MOTION UNDER RULES 388 RE:
RESOLUTION ON INDIA QUITTING
THE COMMONWEALTH

Shri D. N. Tiwary (Gopalganj): 1
beg to move:

“That rule 30 of the Rules of
Procedure and Conduct of Busi-
ness in Lok Sabha be suspended
in its application to the Resolu-
tion regarding India quitting the
Commonwealth moved by Shri
Bhagwat Jha Azad on the 24th
September, 1985, further debate
on which was adjourned on the
12th November, 1965."

On ‘that day, 1 was not allowed to

move the second motion.

Mr, Speaker: That could mot be a
ground.
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